
Provisional t
 

 

 
  
  
  
  

 
IN THE 

 A
(Conduc
(Terms 
tariff fro
alongwit
System 
 
AND 
 
IN THE 
 
 P
 
  
 

H
 

 
 In

has sou

220 kV

Strength

on the 

Regulati

tariff order in Pet

CEN

 
 
 
 

MATTER O

Approval un
ct of Busine
and Condi

om date of 
th 2 nos. 22
Strengthen

MATTER O

Power Grid 

 

Haryana Pow

n this petiti

ght approv

V Line Bay

hening Sch

Central El

ions, 2009,

tition No. 189/TT

NTRAL ELE

Coram:  
  
  
  

OF 

nder Regu
ess) Regula
itions of Ta
commercia

20 kV Line
ning Schem

OF 

Corporation

 Vs

wer Purcha

ion the pet

val for tariff

ys at Bah

eme-XXIII 

ectricity Re

, as amend

T/2011

ECTRICITY
NE

Petition N

Dr. Pra
Shri S
Shri V
Shri M

ulation-86 o
ations 1999
ariff) Regu
al operatio
 Bays at B

me-XXIII in N

n of India L

s 

ase Centre,

O

titioner, Pow

f in respect

hadurgarh 

in Northern

egulatory C

ded from tim

Y REGULA
EW DELHI

No. 189/TT

amod Deo
S. Jayarama
V.S. Verma,
M. Deena D

of Central 
9 and Centr
lations 200

on to 31.3.2
ahadurgarh
Northern Re

Limited  

, Panchkula

 
ORDER 

wer Grid C

t of 400/220

sub-station

n Region fo

Commissio

me to time 

ATORY CO

T/2011 

, Chairpers
an, Membe
, Member
ayalan, Me

Electricity 
ral Electricit
09 for dete
2014 for 4
h Sub-statio
egion for ta

  

a                 

Corporation

0 kV 500 M

n under N

or tariff blo

n (Terms 

(hereinafte

MMISSION

son 
er 

ember 

Date of Or

Regulator
ty Regulato

ermination o
00/220 kV 
on under N

ariff block 20

 

              ..

 of India L

MVA ICT a

Northern R

ck 2009-14

and Cond

er referred t

Page

N 

rder:  7 .1.2

ry Commis
ory Commis
of transmis
500 MVA

Northern Re
009-14 per

..Petition

Responde

Limited (PG

longwith 2 

Region Sys

4 period, ba

itions of T

to as “the 2

e 1 of 5 

 
2012 

ssion 
ssion 
ssion 

A ICT 
egion 
riod. 

ner 

nts 

GCIL)  

nos. 

stem 

ased 

Tariff) 

2009 



Provisional t
 

regulatio

approve

 
2. R

"A
lic
w
de
as
ge
or

 
(2
ap
ex
co
pr
sy

 
P
co
ad

 
P
ca
 
(3
ca
th
1.
w
C
th
as
P
 
(4
be
m
pr
re

 
 
th
gr

 

3. A

discretio

tariff order in Pet

ons”). Furth

e provisiona

Regulation 5

Application 
censee, as th

with Central 
etermination 
s amended fr
enerating sta
r projected to

2) The genera
pplication as 
xpenditure in
ommercial op
rojected to b
ystem: 

Provided that 
ost including 
dditional capi

Provided furth
apital cost an

3) In case of 
ase may be, 
he tariff appro
.4.2009 till ap

where the tari
Commission u
he case may b
s the case m

Prime Lending

4) Where app
efore the Com

may consider 
roject claime
egulation afte

Provid
he case may 
ranted shall b

As per Reg

on grant pro

tition No. 189/TT

her, the pet

al tariff as p

5 of the 200

for determin
he case may 
Electricity R
of tariff, publi
rom time to tim
tion or the tra

o be complete

rating compan
per Append

curred duly c
peration and a
be incurred d

in case of an
any addition

ital expenditur

her that appli
d additional c

the existing p
shall continue

oved by the C
pproval of tar
riff provisiona
under these re
be, shall refun

may be, within
g Rate of State

plication for d
mmission in a
in its discreti

ed in the app
r the final tari

ded that recov
be, in respe

be made in ac

gulation 5(4

ovisional ta

T/2011

titioner has

er the 2009

09 regulatio

nation of ta
be, may mak

Regulatory C
ication of the 
me or any sta
ansmission lin
ed within six m

ny or the tran
dix I to these
certified by th
additional cap

during the tar

n existing pro
nal capitaliza
re for the resp

ication shall 
capital expend

projects, the g
e to provision

Commission an
riff by the Com
ally billed exc
regulations, th
nd to or recov

n six months 
e Bank of Ind

determination
accordance w
ion to grant p
plication subj
iff order has b

very of capac
ct of the exis
ccordance wit

4) of the 2

ariff if an ap

s requested

9 regulation

ons provide

ariff. (1) The
ke an applica

Commission (
application a

atutory re-ena
nes or sub-sta
months from th

nsmission lice
e regulations, 
he auditors o
pital expendit
riff period of 

oject, the app
ation already
pective years

contain detai
diture, where 

generating co
nally bill the b
nd applicable
mmission in a
ceeds or fall
he generating
ver from the b
along with sim

dia on the 1st 

n of tariff of a
with clauses (1
provisional tar
ject to adjus
been issued:

city charge an
sting or new 
th the relevan

2009 regul

pplication h

d, vide affid

ns.  

s as under

e generating 
ation for deter
(Procedure f

and other rela
actment there
ations of the t
he date of ap

ensee, as the
for determin

r projected to
ture incurred 
the generati

plication shal
y admitted up
s of the tariff p

ils of underly
applicable. 

ompany or th
beneficiaries o
e as on 31.3.2
accordance th
ls short of th
g company o
beneficiaries 
mple interest
April of the co

an existing o
1) and (2) of t
riff upto 95% 
tment as per

nd energy cha
project for w

nt provisions o

lations, the

has been fi

davit dated 

:- 

company or
rmination of ta
for making 
ted matters) R

eof, in respect
transmission s
plication. 

e case may 
nation of tarif
o be incurred
duly certified
ing station or

ll be based o
p to 31.3.20
period 2009-1

ying assumpt

e transmissio
or the long-te
2009 for the p
hese regulati
he final tariff
r the transmi
or the  transm
t at the rate e
oncerned/res

r a new proje
this regulation
of the annua

r proviso to 

arge or transm
which provision
of these regul

e Commiss

led under 

Page

19.12.201

r the transmi
ariff in accord
of applicatio
Regulations, 
t of the units 
system, comp

be, shall mak
ff based on c
d up to the da
d by the audito
r the transm

on admitted c
009 and estim

4: 

tions for proj

on licensee, a
erm customers
period starting
ions: Provide
f approved b
ission license
mission custo
equal to short
spective year.

ect has been
n, the Comm
al fixed cost o
clause (3) o

mission charg
nal tariff has 
lations.” 

sion may i

Regulation 

e 2 of 5 

1, to 

ission 
dance 

on for 
2004, 
of the 
pleted 

ke an 
capital 
ate of 
ors or 
ission 

capital 
mated 

jected 

as the 
rs with 
g from 
d that 

by the 
ee, as 
omers, 
rt-term 

n filed 
ission 
of the 

of this 

ge, as 
been 

n its 

5(1) 



Provisional t
 

and (2) 

the app

Regulato

publicati

referred 

applicati

 

4. T

regulatio

such as 

and web

 

5. N

respons

Act, 200

(Proced

applicati

 

6. T

drawing 

provision

 

 

tariff order in Pet

of the 200

lication for

ory Commi

ion of the a

to as "200

ion shall be

The petition

ons. The pe

service of 

b hosting of

 
No commen

e to the no

03 read wit

ure for ma

ion and oth

The transmi

power thro

nal tariff to 

tition No. 189/TT

09 regulatio

r tariff shou

ssion (Proc

application 

4 regulation

e made as p

ner has m

etitioner has

the copy o

f the applica

nts or sugg

otices publi

th Regulati

aking of a

her related m

ssion line w

ough the tr

the petition

T/2011

ons. Regula

uld be mad

cedure for 

and other 

ns").  Regu

per Append

ade the a

s also com

of the applic

ation, etc. 

gestions ha

ished by th

on 3(6) of 

application 

matters) Re

was commi

ransmission

ner.  

ation 5(1) o

de in acco

making of 

related ma

ulation 5(2) 

dix to the 20

application 

plied with t

cation on th

ave been 

he petitione

the Centra

for determ

egulations, 

issioned on

n line. The

of the 2009

ordance wit

application 

atters) Regu

of 2009 reg

009 regulat

as per th

the requirem

he beneficia

received fr

er under Se

al Electricity

mination of 

2004.  

n 1.11.2011

refore we h

9 regulation

th  the Ce

for determ

ulations, 20

gulations p

tions. 

e Appendi

ments of 20

aries, publi

rom the ge

ection 64 o

y Regulato

tariff, pub

1 and the b

have decid

Page

ns provides

entral Elect

mination of t

004 (herein

rovides tha

ix to the 2

004 regulat

cation of n

eneral publ

of the Elect

ory Commis

blication of

beneficiaries

ed to gran

e 3 of 5 

s that 

tricity 

tariff, 

nafter 

at the 

2009 

ions, 

otice 

lic in 

tricity 

ssion 

f the 

s are 

t the 



Provisional t
 

 

7. T

petition:

 

 
 
 
 
 
 
 
 
 

 

8. A

2009-14

  

 
 
 

9.  T

basis in 

with Reg

the billin

by the p

Transmi

tariff order in Pet

The petition

- 

          

After pruden

4 in respect 

 
 

Annual 
transmissio
charges 
allowed 

The provisio

accordanc

gulation 33

ng, collectio

provisions o

ission Char

 

Annual 
transmiss
charges 
claimed 

tition No. 189/TT

er has claim

                     

nce check, 

of the tran

  

on 
400/220 
alongwith
Bays at
station u
Northern

onal transm

ce with Reg

3 of the 200

on and disb

of Central 

rges and Lo

ion 
400/220
alongw
Bays a
station 
Norther

T/2011

med the fo

                    

provisional 

smission as

Asset 

kV 500 M
h 2 nos. 220 
t Bahadurga
under NRSS-
n Region 

mission cha

gulation 23 

09 regulatio

bursement 

Electricity R

osses) Reg

Asset 

0 kV 500 M
with 2 nos. 220
at Bahadurga
under NRSS

rn Region 

llowing ann

                     

annual tran

sset are all

 
2

(p
MVA ICT 

kV Line 
arh sub-
-XXIII in 

arges allow

and share

ons upto 3

of the tran

Regulatory 

ulations, 20

2
(p

MVA ICT 
0 kV Line 
arh sub-

S-XXIII in 

nual transm

                    

nsmission c

owed as un

  
2011-12 
pro-rata) 

2

121.31 5

wed shall b

ed by the be

30.6.2011. W

nsmission c

Commissi

010.  

2011-12 
pro-rata)

2

134.79 5

mission cha

       (` in lak

charges for

nder:- 

               (` i
2012-13 2

527.35 5

be recover

eneficiaries

With effect 

charges sha

on (Sharin

2012-13 20

585.94 6

Page

rges as pe

h) 

r the period

n lakh) 
2013-14 

544.47 

red on mo

s in accorda

from 1.7.2

all be gove

g of Inter-S

013-14 

604.97 

e 4 of 5 

er the 

d 

nthly 

ance 

2011, 

erned 

State 



Provisional t
 

10. T

adjustm

final tarif

 
 
 
 
  
   
    (M. DE
       M

tariff order in Pet

The provisio

ent as per 

ff order is is

sd/- 
 

EENA DAYA
MEMBER 

tition No. 189/TT

onal transm

proviso to c

ssued. 

  
     

ALAN)       (S
        

T/2011

mission cha

clause (3) o

    sd/-
     
S. JAYARA
      MEMBE

arges allow

of Regulatio

 
 
MAN)      (V
ER       

wed in this 

on 5 of the 

sd/-  
 

V.S. VERMA
  MEMBER

order shal

2009 regu

 
     

)  (Dr. P
    CHA

Page

ll be subje

lations afte

sd/- 

PRAMOD D
AIRPERSO

e 5 of 5 

ct to 

er the 

EO) 
N  


